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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): Mr. Speaker, Sir, 
Shri MadhtrLimaya's Question (Un-
starred No. 900) related to prices of 
cotton and cloth and to proms made 
by textile mills. Information that 
was available with Government was 
furnished in reply and there has"been 
.no attempt to mislead the House. 

Reference was made in the question 
to "fantastic profits made by the tex-
tile mills ranging between 50. to 
1500 per cent". From the letters of 
the Honourable Member dated 12th 
.June 1973 and 25th June 11l'73 it was 
clear that this was being stated on 
the basis of figures cited by him for 
11 mills. Reference has now been 
made by the Honourable Member in 
the statements, to the effect that figu-
res have been given in certain finan-
cial journals to this dect. It will be 
appreciated that whatever· figures 
might have been given in these ~
nals, these would have to be duly 
processed and checked by Govern-
ment before any statement could be 
made on the floor of the House, More-
over, figures given in respect of 11 
mills could not be taken as repre-
sentative of the industry as a whole. 
In this context the BnSWa-ei ~ £8ll-

not be said to be either incorrect or 
=iBleading. 

We have always tried to furnish 
true and correct information in regarci 
to all aspects of the textile industry, 
including questions of prices, of cot-
ton cloth etc. The contentions of the 
Honourable Member are \!nder these 
circustances untenable and unfair. 

"Government has received no 
. information" 

ro ~ ~  ~ r ;r ~ ? qH (1") ~ 

;fur<\' ~  "·Q.T ~ I 
MR. SPEAKER: There can be no 
debate on it now. 

SHRI G. VISWANATHAN (Wan-
diwash): He is not ready to be 
reprimanded. 
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MR. SPEAKER: shall ask the 
hon. Minister to make a statement on 
it. 
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Have you seen the 
full-size photo which has come out in 
the papers? It is quite pathetic. 
Kindly admit a call-attention on this 
for Monday. 

13.20 hrs. 

TAXATION LAWS (AMENDMENT) 
BILL 

EXTENSION OF TIME FOR PRESENTAnoN 

OF REPORT OF SELECT COMMITTEE 

SHRI P. G. MAVALANKA,R (Ah-
medabad): I move: 

"That this House do extend upto 
the last day of the first week of 

1675 L. S.--9 

the next Budget Session (1974), the 
time for the presentation of the 
Report of the Select Committee on 
the Bill further to amend the In-
come-tax Act, 1961, the Wealth-
tax Act 1957, the Gift-tax Act. 
1958 and the Companies (Profits) 
Surtax Act 1964". 

MR. SPEAKER: I have received a 
note from them. It is already cir-
culated. I am very happy that they 
have done, this. After all, we have 
set up a precedent here giving the 
reasons, Are you going to all these 
places:-Calcutta, Nagpur, Bombay 
and Ahmedabad? 

SHRI P. G. MAVALANKAR: Yes, 
Sir. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I am told it is aU 
cancelled . 

MR. SPEAKER: I do not mind their 
going. I am very happy that you 
have submitted an explanation. It is 
a very healthy practice. I hope 
other Committees will also follow 
this in future . 

The reasons given by them are 
quite strong. They have received 
many representations which they 
could not deal with within the time 
permitted. They are therefore a<k-
ing for extension of time. 

SHRI JYOTIRMOY BOSU: My sub-
mission is that they have dropped 
visiting these places That is what 
the Chairman told me yesterday. 
They will be doing all their business 
in Delhi. 

MR. SPEAKER: It is for him, not 
for you. 

SHRI JYOTIRMOY BOSU: I am 
a member of the Committee. 

MR. SPEAKER: He has moved it. 
You had better confine yourself to 
your Committee, 


